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IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE(M),
BILASIPARA

PRESENT: Sri Bidyut Medhi,AJS

GR – 302/11
u/s  IPC 498(A)324 IPC

State of Assam...................Prosecution.
- VS -

      Pankaj Das .................Accused

Ld. Advocates:

For the prosecution,Md. Rasidul Islam Ld. APP.

For the accused: S.A. Akhtar,  Ld. Advocates.

Date of Evidence: 03.05.13, 04.12.13, 19.05.14, 12.08.14, 22.12.16, 

20.01.18

Date of Argument: 24.01.18

Date of Judgment: 24.01.18

                                  JUDGMENT

Brief fact of the case:

 The informant  Jayarani Das has filed an FIR stating that on

20.04.08 she got married with the accused Pankaj Das. After marriage

they started their conjugal life at the house of the accused person. At

the  time  of  marriage  the  elder  brother  of  the  informant  gave

Rs.20,000/- , jewelleries, furnitures, and other house hold items to the

accused person as dowry. After few months of passing of their marrital

life  the  accused  persons  started  torturing  her  both  physically  and

mentally.  She  has  alleged  that  the  accused  persons  demanded

Rs.50,000/-  from her  elder  brother  for  service  purpose  of  accused

Pankaj Das but she could not bring the money from her elder brother.

For that the accused persons started torturing her and dragged her

into the room by accused Pankaj  Das and accused Dheti  Bala Das

poured poison to her mounth. Hearing cry of her the neighbours came

and took her to Bilasipara Civil Hospital and saved her life. Till then

she  has  been  staying  at  her  elder  brother's  house.  The  accused

person has taken any informant about her. Hence, this case.
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Police after investigation filed charge sheet under section 498 A

IPC against the accused Pankaj Das.

Accordingly, Charge has been framed under section  498 A IPC

against the accused person and the same has been read over and

explained to the accused person to which he pleaded not guilty and

claimed to be tried.

After  the  evidence  from the  prosecution,  examination  under

section 313 Cr.P.C. has been recorded

Points for determination:

1. Whether  the  accused  person  being  the  husband  of  the
informant caused harassment by demanding unlawful demand
of dowry?  

Decision discussion and reasons thereof:

The prosecution has examined as many as seven witnesses in

support of its case. 

PW-1 Smti Jayarani Das, in her evidence has stated that she got

married with the accused person two years ago. After marriage the

accused  person  tortured  her  by  demand  Rs.50,000/-.  Due  to  non-

fulfilled his demand the accused person drove her out from his house.

The police recorded her statement about the incident. Exhibit-1 is the

FIR and Exhibit-1(1) is her signature. In her cross-examination she has

stated that she was taken by her elder brother from the house of the

accused person. The accused person had gone to her brother's house

to bring her. On that matter a meeting was held. The accused person

filed a case at Dhubri Civil Court for restitution of conjugal life. She

has  stated  that  she  does  not  remember  the  date  on  which  the

accused person demand money and assaulted her. She did not take

any treatment after assaulting her.

PW.2  Sanjit  Kr.  Das  in  his  evidence  has  stated  that  the

informant is his younger sister. On 20.04.2008 they got married. The
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accused person often used to demand money to the informant and

she  informed  him.  Due  to  non  -fulfilled  his  demand  the  accused

person assaulted her and he poured poison to her mounth and took

her  to  medical.  Thereafter  he  took  her  to  his  house.  In  his  cross-

examination he has stated that the matters was informed to him. On

that matter a meeting was held in the village.

PW.3 Sashadhar Das in his evidence has stated that he know

the informant and the accused person. He has stated that he did not

see the incident between the informant and the accused person. A

meeting was held on that matter then only he came to known. He

could  not  say  the  reason  of  the  incident.  But  he  heard  from the

accused person that  he do not  continue  his  marrigal  life  with  the

informant. In his cross-examination he has stated that the accused

person worked as  a  labour.  The financial  condition  of  the accused

persons and the informant are same. He has a case in this court but it

is neither against the accused person nor  related with this case. He

does not remember  the date of meeting was held.

PW.4 Shymal  Das, in his evidence has stated that he knows

both informant and the accused person since long. He does not know

about the incident between the accused person and the informant.

PW.5 Pachoni Kr Das in his evidence has stated that he knows

botht the accused person and the in formant, they are husband and

wife. He did no see the incident but heard that due to illicit relation of

the informant with other  the accused person seperated her.  Police

asked him about the incident.

PW.6 Monoranjan Das, in his evidence has stated that he knows

both the accused person and the informant, they are husband and

wife.  He  does  not  know  about  the  incident  between  the  accused

person and the informant. In his cross-examination he has stated that

the house of the accused person is nearest to his house. He never

seen any quarrel between them.
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PW.7 Investigating Officer, in his evidence has stated that on

21.08.11 he was posted as i/c Raniganj Out Post. On that day after

receiving  FIR  the  OC  entrusted  to  investigatge  him  the  case  on

24.08.11.  After  completition  of  the  investigation  he  filed  charge

sheet . Exhibit-3 is the charge sheet and Exhibit-3(1) is his signature

on it.

From the evidence given by the prosecution side it has become

clear that none of the prosecution witness has said anything to show

that accused person had tortured the informant. On the other hand

PW.7  has  catagorically  stated  that  he  has  not  seen  any  quarrel

between the parties.

Thus, it is seen that there is no proof that the accused person

has committed any offence as alleged.  

Accordingly,  the  accused  person  is  acquitted  from  all  the

allegations labelled against him. The bail bond of the accused person

shall remain in force for another period of six months. 

Given under my hand and seal of the Court on this 24 th  day of

January, 2018.

Bidyut Medhi
    (SDJM-M, Bilasipara) 
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